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CENTRAL ADMINISTRATIVE THIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 90R/200%
This the z8th day of August, 2003

HAON BLE SH. RKULDLF SINGH, MEMBER (J)
HON BLE SH. R.K.UFADHYAYA, MEMBER (A D

Smt, Gulshan Madan,
Wite of Shivl 8. Madan.
Resldent of 24, Ram Park,
Near Rem Nagas,
Delhi~51.
-Applicant
(By Advocate: Sh. Apuirb Lal)

Versus

1. Diirector,
Irnstitute for the Physically Handicapped
4, Vishnu Olgambar Mark,
New daxlhi-110002.

2. The Secretary,
Mitristry of Social Justice and tmpowerment,
Shastri Bhawan,
New Vierlhi.
~-Raespondents
(By Advocate: Sh. Rajiv Bansal alongwith
Sh. Puneet Gogia)

R B ER (QRAL)

By Sh., Kuldip Singh, Member (J)

Applicant has filed this OA seeking a relief against the
Oirector, Institute for Physically Handicapped which 1w
agmitredly @ Society owned by Govt. of India, Ministry of
Social Justice and Empowerment.

Z. Counsel for respondents who has appeared has taken an
objection that this society is not notified under Rule 1433

of  the AT Act, s0 this Tribunal has no jurisdiction to

entertain  this O0A as no direction can be issued to e

AoCciaiy.

B Counsel for applicant submits that since under Section

14(1)(c)  the society is covered so no fresh Jjuirtsdiction ix

requiired,  as  such Court can proceed with trial of the
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petition. However, from bare reading of Section 14 (Z) 1t is
evident that society owned or controlled by Gowt. of Indis
netification under Section 14 (2) is required to be brought
under the jurisdiction of CAT under Al Act. Admittedly, thers
iz no notification issued by the Central Govt. bringing Resp.
No.1 under the Furisdiction of the Tribunal, so we find that
this Court has no jurisdiction to try the petition. Hence, OA
is dismissed for want of juriadiction, Applicant s at

liber Ly to take the petition to appropriate Court.

( R.K. UPADHYAYA ) ( KULOLP STMGH )
Momber (A) Mmember (J)
ed”




